£ ,'4 r{

’1}'1’? Admin

g
i

31 ﬁ.sai‘ wﬁ:ﬁmﬁ wsas to operate

Colonal Cmman __“‘ Remount Tre

] ‘_"_*r_ School & Dent. g ; ok

B = 1;_ r.-" -y -'-:-:-11'*}'.-:. I;L: - ) :- ! ;-"_-, Lo -'|; u'-'-..-.:'“l. s B O rat -.: r ¥ 1 ’ 1
01 LIE AT AL B L WA LG A LW Ak T e t |
on suporannuation e 304114027 temkhe—msy be doclazed a:

k ES

arrcars of gretuity, pensions Blﬁ’ﬁi’lu_

o itth +h
came forwa:d &4 tho cose as he waaf‘

D e e b S —]
g o T

and %u: was dua to retire on 30,11.82,
L
duty on 2Z0.11,82, But instead of retiring him f‘nmf”

he was given "Discharge from serviee)y meaning th&g‘g ,~-

k-
r

that he ome forfeitted gratuity and pensione mi-sa-.ugﬁ.. ,:" ‘, W
de :._.‘_..__:;q '
done without affording any opportunity to the appl:lqm

— e R e N TN e

according tr the respondent the epplicant gave a nui:‘:'il;g ’ 'T;EE’I:‘&}?
.

Ssection 80 C,P.,C. Therecafter he he filed the suit, " =

e ae

By .

' ' " < WA gt : - .
The respondents kbee filed Sbs uritten atﬂtaﬂmﬁﬁ

= WA 'S

in which they refuted the claim of the applicant and

"'l_"
L B
LR

denied that the applicant was appoipted for the first t

Rr 3. _-‘,r'"- :

ST NS LR

=
,rt

iL

i-
in'the year 1946 as helpar and was regulariasd in aﬂrwiun& R

-h

in the year 1950 as permanent employee as Black~smithe %&
aecnidiong o Hice R

matter of fact the ppliﬂantl{uﬂﬂ emplnyad as tampnragz Ay =

ot

&

T
‘l-
*=

e B, e

' _ =, 1;‘
. | -k g
i -
. N s %
3



CPn 0,28
- :l' - "'--I".-_..: T RS T
and allowances anc

L

- Bhe apnildctot s
=L L:idrh-} -T"'-_ﬂ'!_.!"‘ﬂ:.r“"j“-*-'i--:‘ o
e s . d

.‘.' K.

was granted pe
.

1270, thereby raising his pay to

of the applicant ums‘ ”“ er fixed at the :
F

per month w.e.fe Ist Jan, 1973

olsim the same, From the facts indicated above, it is obviaous
A
that the arnplicant was never ngiven an appointment wﬁ"%ﬁ
have Ueoun e N

b pensionabla poste The applicant may ﬁ ynder 'Eﬁ@;, by
i i ':'P'.

impression that he was aerving on pepsionable post, ul;:

o

normal course, sould have been done., It appears that
%y = LWL

the pespondent did not give an eppointment letter in thfﬁé‘* " _
v .. 1‘
e -..a"a'k |
behalf referred that the anplicant remained in dark, But r.?:;j.
. o e '-oy:" ] ..

e
e

was .egular employee or he was taken pénsionary post, ths &;hf..
¥ \ 73 I-
applicant cannot clazim pension end other benefits, It méy.hﬁ"
W W ned— arane e vakere of~ |
that ho wes illéterate person hm—nat‘hsa-m#—'kni'?r‘but T

‘o

abscence of any arpointment letter showing that the applicant

is no documentary evidence to indicate that he was ever







